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Formation of DeTeJopment Council for 
Man-made Textiles

10000. SHRI A. K. M. ISHAQUE: 
Will the Minister of COMMERCE be 
pleaded to state:

(a) whether Development Council 
for man-made Textiles has been form
ed in pursuance to the provisions of 
Industries (Development and Regula
tion) Act, 1951 for 1973-74 and 1974- 
75;

(b ) ii so, who are the members of 
the Council, interest-wise:

(c ) whether any function has been 
dbc barged by the Council, if consti
tuted; and

(d) what is the function of the 
Chairman of the Council?

THE DEPUTY MINISTER IN THE 
M INISTRY OF COMMERCE (SHRI 
A C. GEORGE): (a) Development
Council for Man-made Textile was 
re-constituted on 29-11-1972 for a 
term of two years i.e. upto 29-11-1974 
under the provision^ of Industries 
(Development & Regulation) Act, 
1951.

(b) A statement is laid on the 
Table of the House fPlaced in Libra
ry. See No. LT-704/74].

(c ) The Development Council is 
an Advisory Body. In its last meeting 
held on 26th February, 1974. the 
Council reviewed development in 
Man-made fibre industry in the mat
ter of achieving production targets 
and promotion ol exports of finished 
products.
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(d ) The Chairman ol the Council 
has no separate functions, but he 
heads the Council of Members and 
presides over its meetings.

Relief to Tea Industry in Excise Duly

10001. SHRI MOHINDER SINGH 
GILL: W ill the Minister of FINANCE 
be pleased to state:

(a) whether some excise duty relief 
is sought to be given to the tea indus
try and is pending approval of the 
Ministry; and

(b) if so, when a decision is likely 
to be finalised in the matter?

THE MINISTER OF STATE IN  THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a ) No, Sir.

(b) Does not arise.

Refund of Foreign Travel Tax

1002. SHRI MOHINDER • SINGH 
GILL: W ill the Minister of FINANCE 
be pleased to state.

(a) whether a tax on foreign travel 
was imposed by Government some 
three years ago and the refund of the 
same was allowed on partly used 
tickets;

(b) whether lakhs of rupees of 
public money have accumulated with 
Government since no procedure has 
been laid down for the refund; and

. (c) if so, whether some immediate 
steps will be taken to frame rules 
regarding the refund so that the public 
who come to Delhi for the purpose do 
not face inconvenience and harassment 
at the doors of tlhe Customs Authori
ties?

THE MINISTER OF STATE IN  THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH); (a) Refund of foreign 
travel tax, imposed with effect from 
15th October, 1971, under Finance 
(No. 21 Act, 1971. is admissible on




